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ASSAM ACT NO. XXII OF 2005
(Recelved the assent of the Governor on 8th May, 2005)

THE ASSAM TRIBAL DEVELOPMENT AUTHORITY
(AMENDMENT) ACT 2005 "

further to amend the Assam Developm’eﬁt Au’th’or'ity Act, 1983,

Whereas it IS expedient further to Assam Act XI ;
amend the Assam’ Tribal Development of 1983 ‘*
Authonty Act, 1983 hereinafter referred to
“as. the ; prtnc:pat Act, the manner »
heremafterabpeanng,’ “o
1t is hereby enacted in.the Fifty-sixth Year of the Republic

Short title 1 (1)This Act may called the Assam Tribal Development
extent and Autharity (Amendment) Act,2005.
commencement (91 shall have the like extent as the pnnc&pal Act.

(3)1t shall;coma in toforce at once:®

~ Amendment of - 2 In the principal Act, in the Preamble, m between the
the preamble. fj{;f words 7 "Plain Tribak Areas” and “of the- state”,’ the’ words
o “out side the, Bodoland Teritorial Area: Distnc!;e andfother‘
‘ ‘Autonomous Council Areas® shall be msorted o
Amendmentof 3 'Inthe principal Act, n sectlon 4 -
section 4 AiYforsithe - existing “clausé (d), ‘the ‘foliowing shall be
. substituted, namelyi ., oo en L
*(d) 2 (Two) President of Zilla Parishad elected against the 1
reserved: seat for Tribaly 12 ¥.(Two) Soclal Worker of the L
Tribal commumty to be nommated by the Government out %
of which one shouid be woman." ‘f

PEATMIANNS Y. a0 e \
IR (SRR RN T

M. K. DEKA,
-~ Commissioner & Secy:'to the Govt. of Assam,
eglslatlve Department; Dispur.. ...

PR DT
SR

GUWAHATI- Printed & Published by the Dy. Director (P&S), Directorate of Ptg. & Sty.,
Assam, Guwahati-21, (Ex-Gazette) No.391-500-600-17-5 -2005.






